)

CENTRAL ADMINISTRATIVE TRIBUNAL,
s JABALPUR BENCH
JABALPUR

Contempt Petition No. 33 of 2006 in
Original Application No. 794 of 1999

Jabalpur, this the 18™ day of July, 2006

Hon’'ble Dr. G.C. Srivastava, Vice Chairman
Hon’ble Shri A.K. Gaur, Judicial Member

Baijnath Sahu,

S/o. Purshouttam Sahu,

Age 35 years, R/o. Gandhi

Ward, Hata, Damoh-MP. . Applicant

(By Advocate — None)

VERSUS
Shri S.S. Paikraj,
The Principal,
Jawahar Navodaya Vidyalaya,
Hata, District-Damoh (MP). s Respondent

ORDE R (Orah)
By A K. Gaur, Judicial Member —

Nobody has appeared in this case even on revised call. We have
seen the pleas taken in the contempt petition and we find that the
contempt petition 1s barred by limitation under Section 20 of the
Contempt of Courts Act, 1971and the same is liable to be dismissed as
such. Accordingly, the same is dismissed.

(A.K® Gur) (Dr. G.C. Srivastava)
Judicial Member Vice Chairman
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